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ORISSA ORDINANCE No. 4 OF 1994
THE ORISSA PANCHAYAT LAWS (AMENDMENT) ORDINANCE, 1994

[ Promulgated by the Covernor of Orissa on the 4th Cciober 1994, First published
in an extraordinary issue of the Orissa Gazette, dared th? Sth October 1994 |

AN
ORDINANCE

FURTHER TO AMBND THE ORISSA ZILLA PARISHAD Acrt,

1991, THE ORISSA
PANCHAYAT SAMITI AT, 1959 AND THE Origsa

GRAMA PANCHAYATS AcT, 1964,
WHEREAS the Leg slatur: of the State of Orissa is not iasession ; v »

AND WHEREAS 'he Gover
vhich render it necessa'y for
Zilla Parishad Act, 191,
(irama Panchayats Act,

nor of Orissa is satisfied that circumstances exist
him to take immedizte action to amend the Orissa
the Orissa Panchayat Samiti Act, 1959 and the Orissa
1964 in the manner hereinafter appeering 3

NOW, THEREFORE, in exercise
erticle 213 of the Constitiition of India,
ind promulgate the follo'ving Ordinance

of the powers conferred by clause (1) of
the Governor of Orissa is pleased to make
in the Forty-ifth Year of the Republic of

India :—
Short title. 1. This Ordinance nay be called the Orissa Panctayat Laws (Amendment)
Ordinance, 1994.

Amendinent 2. In the Orissa Zill:. Parishad Act, 1991 i—
of sec ions

‘glzlad 1Fctof7 (a) after sub-section. (3) of section 6, the

followirg sub-section shall be
of 1951. inserted, namely ;—

“(3-a) The corstitueicies determined in pucsuance of the Explanation to
sub-section (!) and the reservation of ;eats for the Scheduled Cast:s,

the Schedulei Tribes and women made under sub-section (3) shall be
published by Government in the Gazette.” ; and

(b) for sub-sections 3) and (4) of section 8, the following sub-section shall be
substituted, nanely ==

“(3) Reservatior of offices of Presidents under sub-section (2) for the
Schedule1 Cas:es, the Scheduled Tribes and Women shall be made by

Governir ent by rotation among differeat Parishads and the reservation
so made shall be published in the Gazette.”

Amend nent 3. In section 16 of the Orissa Panchayat Samitié‘-:t, 1959, -
f section 16
of éﬁ%%fm (a) after sub-section (2), the following sub-secticn shall he inserted, namely ;i —

*(2-a) The corstituencies determined in pursuance of the Explanation to
sub-section (1) -and ihe reservation of seats for the
Scheduled Castcs, the Scheduled T<bes and Women made unier
sub-section (2) shall be published by Government in the Gazette.” ; end

(b) in clause (iii) of sub-s¢ction (3-a), the worcs

“by the Election Commissicn”
shall be omittec.

An enément 4. In section 10 of the Crissa Gran_Ja'Panchawts Act, 1964, in sub-section ’6),
of sect on 10 oy the words “by the Election Commission”, the words “in the Gazette’’ shall be
of Orissa Act [, yetituted.

I of 1€65.

B. SATYANARAYAN REDDY
Dated thed th October, 1994 GOV3IRNOR OF ORISSA
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